
FORM 

See Rule (12) 

N THE CENTRAL ADMINISTRATIVE TEIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

	

C 	Application No ............................ of 200 

Applicant 	 ............... Respondent 

Advocate for Applicant s).'I) 	 'Advocate for Respondent (s) 

. \, 	oiL \Ci\&k 
i.a 

	

-j . 	 *•t 
r4 	iu 	I,•rrn. 

NOTES OF THE REGPSTñV 
I 	

RDERS OF THE TRIBUNAL 

\(\ 	 \\ 

-- 

- 

• 

4 - 

• 

*-' 	f 

i' .14ir,, 

tt!!J! 	1ft?tU. 

le ad W 	 tear ned C•nnsel 

for the Applisnt a'rA )tJ.*.Mishr.,larned 

Standing C.unset (Railways) on whem a cpy 

of the p.titi.n has been served. In view of 

the simple nature of prayer made in this 

Iriginat App ]teati.n, I pr.e.e4 t. diap.se  

of this Sriqinal Applicati.fl at the stage 

of Mmissisn. 

Sh.rt facts of this case are that 

while disp.ainq of the Stigma1 *pplicati.n 

.ö/)SSS on lgth Sct.bee 2555 earlier 

1. filed by the  Applicant, a )iviei•n Bench .f this 
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ORDERS OF THE TRIBUNAL 

Tribunal,directed the Appellate Auth.rity to 

dispsse of the appeal Of the Applicant 

expediti.ualy.The relevant perti.n .f the .rder/ 

judçnent dated 1th Sct.ber, 2106 is extracted 

belsws 

RXX xx the appeal, under such circxastance3 
ahall net be dismissed on the qr.un* Of 
limitatien and the Appellate Auth.ritf 
shall dispese .f the sime 
The impugned erder under Annextlre-ö will 
remain IIA%jZe till the disp•sal of 
the appea as directød absve . 

It is the ease .f the Applicant that 

he suaitted the appeal under Mriexure-4, 

dated 3-1.2051 which has been received by the 

ftespsnieflt* on 4_1.2091.A1theUh m.rethan a year 

have elapsed in between, the Resp.ndeflt/APPellate 

Auth.rity,bas net yet passed any erder on the 

appeal,unIer Annexure-4 and in the said premises, 

the Applicant has filed the present .ri!ina] 

Applicati.n fr a directien to the Appellate 

Auth.çity t. disp.se  .f his appeal within a 

specified time.. The prayer as made in the 

present sriqinal. Applioiti•fl is extracted be hew $ 

e(t) Issue a directien to the ftesp.ndeflt 
..2 to pass appr.priate .rders on 

the appeal presented vide Annexure..2 
keepinq in view the .bservati•fl 
ctaird in AruxUre-l: 

Alternatively it is prayed 
that ftespendent I,.3 bedirected 
to pass appr.priate erder (s) en 
the mem.randlJTi of Appeal vide 
Annexure4 keepinq in view the 
bservatiefl c.ntained in Annexurel't 

)iavinq heard Mr.ftamELaS,Learned o,unsel 

for  the  Applicant and *.aan4a3, learned C•unsel 

for the  Applicant appearing for the ftailways. 

the Respendents (especially ftegplfldeflt *i.3) are 
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directed t. dispse .f the appeal of the Applicant(under 

Annexure-4) within a peried . f four weeks from the date 

of receipt if a cipy of this erder, beeping in view the 

bservatisns made in the earlier Sciqinal Applicati.n 

disp.sed if on lth if Scteber, 2S•S. 

In the result, this •riginal Applicati•n is 

dispesed if with the ibservattins and directi•ne made .b.ve. 

1. esete. 

Seal co" if this •rder al.nqwith espies if 

the Sriginal Applicatien t. the Respendent i0 at the 

cOst of the Applicant. As undertaken by )k.Ramdas, 

the required psetages shall be furnished by 12-4.2552. 

Rand .ver free espy if this .rder t. the Mvcate for the 

Applicant and )Ir.$ttshra. learned $tanding Cunsel for the 

Railways alsngwith an extra espy if the IA. 


